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Short title and
commencement.

PUNJAB VIDHAN SABHA

BILL NO. 17-PLA-2025

THE PUNJAB STATE DEVELOPMENT TAX  (AMENDMENT)
BILL, 2025

(Bill as passed by the Punjab Vidhan Sabha)

The following Bill was passed by the Punjab Vidhan Sabha:-

A

BILL

further to amend the Punjab State Development Tax Act, 2018.

BE it enacted by the Legislature of  the State of  Punjab in the
Seventy–sixth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Punjab State Development Tax
(Amendment) Act, 2025.

(2) Save as otherwise provided, the provisions of this Act shall
come into force on such date as the Government of  Punjab may, by notification
in the Official Gazette, appoint:

Provided that different dates may be appointed for different provisions
of this Act and any reference in any such provision to the commencement of
this Act shall be construed as a reference to the coming into force of that
provision.

2. In the Punjab State Development Tax Act, 2018 (hereinafter referred
to as the principal Act), in section 2,-

(i) for clauses (c) and (d), the following clauses shall be
substituted, namely:-

"(c) "Commissioner" means the Taxation Commissioner
appointed under section 3 of this Act;

(d) "designated officer" means an officer authorized by
the State Government, by notification in the Official
Gazette, to carry out any of the purposes of this
Act;";

 (ii) in clause (j), for the words and signs "and include a sole proprietor,
a partnership firm, a Hindu Undivided Family, a Company, a Society, a Trust,
a Club, an Institution, an Association, a local Authority, a Department of any
State Government, Union Territory Government or Central Government, a
Government enterprise, a statutory body or other body corporate,", the
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words, signs and brackets "and includes the person as defined in clause (84)
of section 2 of the Punjab Goods and Services Tax Act, 2017 (Punjab Act
No. 5 of 2017)," shall be substituted;

(iii) clause (l) shall be omitted; and

(iv) in clause (m) after the words and sign "on regular basis,", the
words and sign "from one or more employers," shall be inserted.

3. In the principal Act, in section 6, in sub-section (2), for the words
and sign "in the prescribed manner.", the words and sign "in the prescribed
manner:" shall be substituted and thereafter, the following proviso shall be
added, namely:-

"Provided that if a person has already enrolled as a employer, he shall
not be required to register separately and he shall disclose the tax liability as
a person and as a employer on the same registration.”

4. In the principal Act, in section 10, after sub-section (3), the following
sub-section shall be added, namely:-

"(4) The amount of tax due from employers or enrolled persons
who have opted for payment of tax in lump sum as per the Schedule, shall be
paid by the 30th day of April of that year."

5. In the principal Act, after section 11, the following sections shall be
inserted, namely:-

"11-A.Notwithstanding anything contained in any provision  of this
Act, the State Government, if satisfied that it is
necessary or expedient so to do in public interest,
may, for greater transparency, in order to  ensure
compliance, notify any scheme for settlement of

unpaid tax, interest and/or penalty.

11-B.(1) Where a person, liable to pay tax under this
Act,  dies then,—

(a) if the business carried on by that person is continued
after his death by his legal representative or any other person, such
legal representative or other person shall be liable to pay tax including
any penalty, sum forfeited and interest due from such person under
this Act, in the like manner and to the same extent as the deceased
person would have been; and
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(b) if the business carried on by the person is discontinued whether
before or after his death, his legal representative shall be liable to pay
out of the estate of the deceased, in the like manner and to the same
extent as the deceased person would have been liable to pay, if he
had not died, the tax including any penalty, sum forfeited and interest
due from such person under this Act, whether such tax including any
penalty, sum forfeited and interest has been assessed before his death,
but has remained unpaid, or is assessed after his death.

(2) Where a person, liable to pay tax under this Act, is a Hindu
Undivided Family and the joint family property is apportioned amongst the
various members or group of members, then each member or group of
members shall be jointly and severally liable to pay the tax including any penalty,
sum forfeited and interest due from the person under this Act, up to the time
of the partition, whether such tax including any penalty, sum forfeited and
interest has been assessed before partition, but has remained unpaid, or
assessed after partition.

(3) Where a person liable to pay tax under this Act, is a firm, and
the firm is dissolved, then every person who was a partner, shall be jointly
and severally liable to pay to the extent to which he is liable under this section,
the liability to pay tax under this Act, up to the time of dissolution, whether
such tax including any penalty, sum forfeited and interest has been assessed
before such dissolution, but has remained unpaid or is assessed after dissolution.

(4) Where a person, liable to pay tax under this Act, transfers or
otherwise disposes of his business in whole or in part, or effects any change in
the ownership thereof, in consequence of which he is succeeded in the business
or part thereof by any other person, then both persons shall jointly and severally
be liable to pay the tax including any penalty, sum forfeited and interest due
from the person under this Act, up to the time of such transfer, disposal or
change, whether such tax including any penalty, sum forfeited and interest has
been assessed before such transfer, disposal or change, but has remained
unpaid or is assessed thereafter.

(5) Where the person, liable to pay tax under this Act,—

(a) is the guardian of a ward on whose behalf
the business is carried out by the guardian; or

(b) is trustee, who carries on the business under
a trust for the beneficiary,
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then,— if the guardianship or the trust is terminated, the ward or, as
the case may be, the beneficiary, shall be liable to pay the tax including any
penalty, sum forfeited and interest due from the person up to the time of the
termination of the guardianship or trust, whether such tax including any penalty,
sum forfeited and interest has been assessed before the termination of the
guardianship or trust, but has remained unpaid, or is assessed thereafter.

(6) Where a person is liable to pay tax under this Act, is
succeeded in the business by any person in the manner described in clause
(a) of sub-section (1) or in sub-section (4), then such a person shall be liable
to pay tax on the income, made by him on and after the date of such succession
and shall, unless he already holds a registration, apply for registration within a
period of thirty days from the date of such succession.

11-C. (1)  When two or more companies are to be amalgamated
     by the amalgamation order of a Court or
    of the Central Government and the order
    is to take effect from a date earlier to the

date of the order, the said two or more companies shall be treated as distinct
companies and shall be treated as such for all periods up to the date of the
said order and the registration of the said companies under this Act shall be
cancelled with effect from the date of the said order. The liability to pay tax in
such case shall be of the new entity after the amalgamation.

(2) The words and expressions used in this section, but not
defined, shall have the respective meanings, assigned to them in the Companies
Act, 2013 (Central Act No. 18 of 2013).

11-D. Every person,-

(a) who is a liquidator of any company, firm or society, which is
being wound up whether under the orders of a Court
or otherwise; or

(b) who has been appointed as receiver of any assets of a
company (hereinafter referred to as the "liquidator"),

shall within thirty days after he has become such a liquidator,
give notice of his appointment as such to the Commissioner
or the designated officer.

(2) The Commissioner or the designated officer shall, after making
such inquiries or calling for such information, as he may deem fit, notify the
liquidator within three months from the date on which he received notice of
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appointment of the liquidator, the amount which in the opinion of the
Commissioner or the designated officer, would be sufficient to provide for
any tax, interest or penalty, which is then, or is likely thereafter, to become
payable by the company.

(3) Notwithstanding anything contained in the Companies Act,
2013, when any private company is wound up and any tax, interest or penalty
assessed under this Act on the company for any period, whether before or in
the course of or after its liquidation, cannot be recovered, then every person,
who was a director of the private company at any time during the period for
which the tax is due, shall be jointly and severally liable for the payment of
such tax, interest or penalty, unless such person proves to the satisfaction of
the Commissioner or the designated officer that non-recovery cannot be
attributed to any gross neglect, misfeasance or breach of duty on his part in
relation to the affairs of the company.

Explanation: For the purpose of this section, the expression 'private company'
shall have the meaning assigned to it under section 2 of the Companies Act,
2013 (Central Act No. 18 of 2013)."

6. In the principal Act, for section 19, the following section shall be
substituted, namely:-

"19.(1) Where an employer liable for registration has without
reasonable cause failed to apply for such certificate within

the required time, the designated officer may, after giving him a
reasonable opportunity of being heard, impose a penalty amounting
to rupees two thousand only for each year of delay. A part of the year
shall be treated as full year.

(2) Where a person liable for enrolment has without reasonable
cause failed to apply for such certificate within the required time, the designated
officer may, after giving him a reasonable opportunity of  being heard, impose
a penalty amounting to rupees one thousand for each year of delay. A part of
the year shall be treated as full year.

(3) Where an employer liable to registration has deliberately given
false information in any application submitted under this Act, the designated
officer may, after giving him a reasonable opportunity of being heard, impose
upon him a penalty amounting to rupees two thousand or additional demand
including tax, interest and penalty accrued on account of such false information
whichever is higher.
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(4)  Where a person liable to enrolment has deliberately given
false information in any application submitted under this Act, the designated
officer may, after giving him a reasonable opportunity of being heard, impose
upon him a penalty amounting to rupees one thousand or additional demand
including tax, interest and penalty accrued on account of such false information
whichever is higher.

(5) Where a registered employer has without reasonable cause
failed to file return under this Act within the requisite time, the designated
officer may, after giving him a reasonable opportunity of being heard, impose
upon him a penalty of rupees thousand per return per year. A part of the year
shall be treated as full year.

(6) Where an enrolled person has without reasonable cause failed
to file return under this Act within the requisite time, the designated officer
may, after giving him a reasonable opportunity of being heard, impose upon
him a penalty of rupees five hundred per return per year. A part of the year
shall be treated as full year.

(7) If a registered employer or an enrolled person fails without
reasonable cause, to make payment of any amount of tax within the required
time or date as specified in the notice of demand, the designated officer may,
after giving him a reasonable opportunity of  being heard, impose upon him a
penalty equal to fifty percent of the amount of tax due.

(8) Where a registered employer wilfully fails to maintain the
books of account or other documents as directed under sub-section (1) of
section 16, the Commissioner or designated officer may, after giving him a
reasonable opportunity of  being heard, impose a penalty amounting to rupees
two thousand only.

(9) Where an enrolled person wilfully fails to maintain the books
of account or other documents as directed under sub-section (1) of section
16, the Commissioner or designated officer may, after giving him a reasonable
opportunity of  being heard, impose a penalty amounting to rupees one thousand
only.

(10) If any registered employer, without sufficient cause, fails to
comply with any of the provisions of this Act, or the rules framed there under,
he shall be liable to pay in addition to the tax and interest due, a penalty of
rupees two thousand only, which may be increased to rupees three thousand
in case of the continuation of the offence.
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(11)  If any enrolled person, without sufficient cause, fails to comply
with any of the provisions of this Act, or the rules framed there under, he shall
be liable to pay in addition to the tax and interest due, a penalty of rupees one
thousand only, which may be increased to rupees two thousand in case of the
continuation of the offence:

Provided that no penalty under this section shall be imposed
without affording a reasonable opportunity of being heard to the assesse."

7. In the principal Act, in the Schedule, after serial No. 2 and
the entries relating thereto, the following shall be added, namely :-

"3 All such persons specified in Sr. No. 1     Rs. 2200/-
and 2 who opt for payment of tax on   on annual basis."

lump sum basis.

__________
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